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Central Administrative Tribunal, Principal Bench

R.A., Wos, 179/2000 In
0,A, 433/99

■  feu Delhi, this the^^f^ay of July, 2000
Hon'ble Mr, S,R, Adige, Vice Chairman CA)
Hon'bls Mr,Kuldip Singh,Member CJ)

Dr, Dinesh Kumar S Another Review Applicants

Versus

Union of India and Others Respondents

QRDER.„BY.,CI,RCU1^AII0^^

Hqr Me yj.

RA WO; 17S of 2000 has been filed by the

applicant for review of the order passed in OA No,433 of

1393 on 1 ,5,2000,

' 2; The applicants have tried to reagitate the sarre

issues which they had raised iii the OA and they are mainly

relvir-Q on PR 22( ! )(a)(i) , All the points taken in the RA

were corisidered at great length by the Ti'ibunal while

deciding the 0,A,

3; After uoing through the RA, we^ do not find any
/

error apparent on the face of the record which may require

review of our order under Order XLVII Rule 1 GPC, In the

ciroumstanols, the RA is rejected,
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{  Htiildip Singh) ( S,R, A dig® )

l^smber CJ) Vice ChairmanCA)
/ r%_. t. u


